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[Shri Alagesan.1 
but there will be ample time for hon. 
Members to sctutinise the measure 
when it is placed before the House, 
and it can be passed to the satisfac
tion of all concerned.

As regards the point raised by my 
hon. friend, Mr. H. N, Mukerjee, it is 
a sort of contradictory approach. He 
wants that there should not be any 
delay in recruiting Indian nationals to 
serve in our ships. At the same time, 
he does not want any dislo(^ation to 
be caused to the Pakistani seamen. It 
is rather difficult to adjust these two 
things; he is trying to go slow and 
fast, if I may say so, in this matter. 
In fact, anxiety was expressed that 
we should try and recruit almost the 
entire seamen from Indian nationals and 
see that the seamen who are employed 
in our ships are cent, percent. Indian 
nationals. At present, it is true that 
a large percentage of the seamen 
come from, technically, a foreign 
country, viz., Pakistan. They also 
come from Goa, which is in Portuguese 
India. We are anxious to increase the 
percentage of Indian nationals work
ing in the ships and towards that end 
we are issuing what are called C.D.Cs 
—continuous discharge certificates to 
recruits, so that they can be taken 
back. Also New C.D.Cs are being 
issued to a large number of ex-naval 
ratings who served in the Navy during 
the war and have since been demo
bilised.

I have already referred to the Rat
ing Trainitig Schemes at Calcutta and 
at Vlsakhapatnam. Up till now we 
have turned out about 1,982 trainees 
from these two establishments. We 
propose to have another establish
ment also and soon we may be able 
to turn out about 2,000 trainees every 
year. They will gradually replace 
the foreign nationals who are now 
working in our ships.

As regards difficulties about visas, 
I am given to understand thaT* no such 
difficulties exist and we do not want 
to place any unnecessary restrictions 
in the way of Pakistanis who are now 
employed in our ships.

MiV (Dcamtbr-Speaiceri The question' 
is:

‘‘That the Bill, as amended, be 
passed.**

The motion was adopted.

SALARIES AND ALLOWANCES OF 
OFFICERS OF PARLIAMENT BILL.

Tlie Mnlster of Oommeroe and 1b- 
teslnr (Shri T. T. KrtehBamaeliari): I 
beg to move.*

•That the Bill to provide for the 
salaries and allowances of certain

Officers of Parliament, be taken 
into considerationv**

The Bill follows the pattern of an 
Act that has been passed by this House 
apd the other one, namely the Salaries 
and Allowances of Ministers Act of 
1952, The position is that under Arti
cle 97 of the Constitution the salaries 
and allowances of the Speaker and the 
Deputy Speaker of the House of the 
People and the Chairman and ' the 
Deputy Chairman of the Council of 
States may be fixed by Parliament by 
law, and until provision* in that be« 
half is so -made, such salaries and al
lowances as are specified in the Second 
Schedule shall be paid to them. The 
appropriate portion of the Second 
Schedule (Part C) says:

‘There shall be paid to the 
Speaker of the House of the Peo
ple and the Chairman of the Coun
cil of States such salaries and al
lowances as were payable to the 
Speaker of the Constituent As
sembly of the Dominion of India 
immediately before the commence
ment of this Constitution, and 
there shall be paid to the Deputy 
Speaker of the House of the Peo
ple and the Deputy Chairman of 
the Council of States such salaries 
and allowances as were payable 
to the Deputy Speaker of the Cons
tituent Assembly of the Dominion 
of India immediately before such 
commencement.”
Under these provisions, the salaries 

and allowances of the Speaker and 
the Deputy Speaker, the Chairman and 
the Deputy Chairman were fixed by 
an order of the President. The salary 
of the Speaker was fixed at Rs. 3,000 
per mensem, with sumptuary allow
ance of Rs. 500, with a fully furnish
ed residence free of rent. Similar 
facility was also given to the Chairman 
of the Council of States. In regard 
to the position of the Deputy Speaker 
and the Deputy Chairman, the provi
sions varied, naturally, as under the 
previous arrangement a salary of 
Rs. 1,500 was paid per month to Uie 
Deputy-Speaker and the Deputy Chair
man plus the daily allowance that they 
were drawing, but they had no other 
amenities.

The present intention is outlined in 
the Bill. I might also add that when 
the salaries of Ministers were brought 
down from Rs. 3,000 to Rs. 2,250, both 
the Speaker of the House of the Peo
ple and the Chairman of the Council 
of States made a voluntary cut in 
their salary, equal to the amount that 
was reduced in the salaries of Minis

•Moved with the recommendation of the President.
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ters. The position envisaged by the 
Bill now before the House is that the 
salaries of the Speaker and the Chair
man of the Council of States should 
be equated to the salaries of the Min
isters and the amenities that are pro
vided for them by way of a fully 
furnished residence free of rent and 
a sumptuary allowance, as is being 
given to the Cabinet Ministers, shall 
be paid to them. In regard to the 
Deputy-Speoker and the Deputy Chair
man, the position now is that they 
shan be paid a salary of Rs. 2,000 per 
month plus the facilities in regard to 
residence, similar to what is given to 
Minsters, and Deputy Ministers as 
well as the Speaker and the Chairman 
of the Council of States. But they, 
will not be entitled to the sumptuary 
allowance. The other /fiadilities, like 
travelling allowance, medical facili
ties, advance for purchase of cars, 
etc., follow the pattern of the Salaries 
and Allowances of Ministers Act of 
1952.

The Bill does not require any fur
ther elucidation from me, as the posi
tion is fairly clear. Hon. Members 
are fully familiar with the conditions 
that were obtaining before and what 
is obtaining today. I see certain 
amendments have been tabled. I 
suppose the amendments are permit
ted by you on my agreeing to accept 
them. I do not think I will be in a 
position to accept them. But I do not 
want any technicalities to stand in the 
way of the amendments being moved. 
One amendment, moved by my hon. 
friend Mr. Punnoose is, in my view, 
out of order. The hon. Member sug
gests that the JSpeaker and the De- 
puty-Speaker, the Chairman and 
Deputy Chairman must renounce all 
connections witti political parties. I 
do not think that point is germane 
here. So far as I am concerned, I do 
not want to take shelter under a pure
ly technical reason and to refuse 
consideration of these amendments, if 
you say that the amendment may be 
considered. But I do not think I will 
be in a position to accept any of them.

Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for the

salaries and allowances of certain
officers of Parliament be taken
into consideration.”

Shri Pmmoose (AUeppey): The hon. 
Minister mentioned about an amend
ment that I have tabled and he was 
pleased to observe that there is some 
technical objection about it. I had to 
command a lot of courage to speak 
on this particular Bill. As you know.
It is rather delicate to speak on siicn 
a Bill in the context in which we are

placed. Through the amendment I  
lave tabled and also by the observa
tions which I propose to make, I want 
to raise certain questions which, I 
believe aflfect the very basis of our 
democracy. On this occasion I want, 
tc emphasise certain aspects of our- 
democratic and parliamentary life 
which I think should be considered in. 
great detail by you, Sir, and also hun. 
Members of this House.

While making these observations o r 
in tabling the amendment, I may state

. most categorically that there is na 
reference to any person, or to any in
cident or imputation of any motive, or 
casting of any aspersion. Far Ir^m. 
it. I want to raise a constitutional 
issue. I believe that these Officers of 
Parliament, the ^eaker, the Chair
man, the Deputy-Speaker and the De- 
ptlty-Chairman should be above all 
party affiliations.

Pandit Thakiir Das Bhargmva (Gur-  ̂
gaon): Sir, may I rise to a point of 
order? Here we have a Bill regulating 
the salaries and allowances of Officers 
of Parliament. My friend is speaking 
about certain other qualification, 
namely, whether the Speaker or the 
Chairman could belong to this or that 
party. My humble submission is this: 
is beyond the scope of this Bill. It 
only deals with the salaries and al
lowances of these Officers. That 
qualification which my friend wishes: 
to speak about should have been con
sidered at the time of the framing of 
the Constitution—whether the Speaker 
or the Chairman or the Deputy-Speak- 
er or the Deputy-Chairman could be
long to any party or not. So far as> 
this Bill is concerned, my submission 
Is that this discussion is beyond the* 
scope of this BilL

Shri Punnoose: May I make a sub
mission? Constitution has provided 
that the salaries and allowances of 
these Officers of Parliament be decid
ed by the Parliament itself. The* 
Constitution does not preclude this 
Parliament from giving its views, 
when it appoints these Officers and 
fixes their salaries and allowances. The 
Parliament has got the right to say 
‘we expect this from them. There  ̂
is nothing that prevents this Hous» 
from doing so. I am not aware of 
any constitutional difficulty which 
would place my observations out of 
order.

Pandit Thakur Das Bhargava: This 
will be adding one disqualification to< 
the Members of the Parliament from 
standing for the post of Chairman or 
2^aker if they belong to any of the 
parties. This is tantamount to a dis-̂  
qualification to that post. Therefore,.
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[Pt. Thakur Das Bhargava.]
it was in the Constitution that we 
•should have provided for it and not by 
a separate Bill. And even if a separ
ate Bill is allowable for this purpose, 
there is no reason why we should 
extend the scope of the present Bill 
and include the disqualification in this 
Bill.

Shri Pimnoose: The fear expressed 
‘by my hon. friend is far away from 
my thoughts, because any Member of 
any party can stand for these posts.
But once they are elected to these
posts they do not belong to any party, 
they belong to the whole House, and 
in them all parties have to ' repose 
their unconditional and unqualified 
faith. As such, from the date of their 
•election to these august positions they 
•should cease to be members or func
tionaries of political parties. That is 
my point.

Pandit K. C. Sharma (Meerut Distt. 
—South): Sir, on a point of order.

Mr. Deputy-Speaker: Let me dis
pose of this point of order—there is
one point of order. I feel it rather
•delicate so far as this point of order 
is concerned. Of course I am not the 
only one Officer that is referred to 
•here, nor is the reference individual. 
It is absolutely impersonal. Certainly, 
hon. Members are entitled to table any 
■amendments and speak on them.

Regarding this particular amendment 
the position is this. This is a dis
qualification for any such person. This 
may be a separate thing. Now. if the 
hon. Speaker or the Chairman is pre
pared not to take a salary at all and 
work—after all, this amendment is 
;under the impression that it is the 
•salary that is- the most important 
thing—if in an honorary capacity the 
Speaker or the Deputy-Speaker is pre
pared to. work, is it the feeling of the 
non. Member who has tabled this 
amendment that they may be allowed 
to do any amount of propaganda for a 
particular party? He thinks this is 
the screw by which they can be forc
ed not to take such part! I mean it 
will be too small an estimate of the 
•Speaker and the Deputy-Speaker that 
■merely for money considerations they 
work. The Speaker and the Deputy- 
Speaker who for the time being are 
lawyers can go and earn at least a 
fraction of the amount, and if they 
gr about carrying on propaganda for 
t)r against any party, what happens to 
the object of the hon. Member?

Therefore, this is an independeat 
consideration. Under the Constitution 
It was not said. It is a matter which 
^as to be established by convefttion.

But I do not want to give a ruling on 
this because I am one of the parties 
concerned.

An Hon. Member: You are imparti
al.

Shri (Poona Central): Let
the hon. Member have his full say. 
Please do not rule it out of order 
because you are personally'concerned. 
We have got effective answers.

Mr. Deputy-Speaker If there is any 
another Chairman I will place him in 
the Chair and go, so that he may give 
a ruling. Anyhow, what I would say 
at this stage is this. This matter 
need not be raised now. When the 
stage of amendment comes in, another 
hon. Member, the Chairman, will take 
the place and give a ruling bringing 
to bear his independent judgment on 
the matter.

Shri V. P. Nayar (Chirayinkil): The 
point of order may raise similar diffi
culties for the Chairman alSo, if you 
vacate the Chair for the hon. Member 
who raised the point of order now!

Shri T. T. Krishnamaehari: The pro
visions of article 97 are obligatory. It 
may be that the Houge may fix a nDmi- 
nal salary of one rupee. But if it 
does not, it means that what is now 
obtaining under the Second Schedule 
will continue to obtain. They cannot 
negative the purpose of article 97. 
They might dilute it by saying that 
the Speaker and Deputy-Speaker and 
the Chairman and Deputy-Chairman 
shall get one rupee. But they have 
to say it, that there shall be something 
nominal and not something which 
really substantial. That has to be 
said. It cannot be said in a negative 
manner. I think that is where the 
point raised by my hon. friend Pandit 
ThakiirDas Bhargava was correct.

It is not merely a matter of em
barrassment to you. Sir, where there 
is no question of salary. The real 
question at issue is whether article
97 should be taken as being mandatory 
So far as we are concerned. And if • 
we do not exercise our right to fix 
the salary, what is obtaining before 
would continue to obtain. That is a 
proposition in which the Chair’s per
sonal predilections do not at all enter.

Mr, Depnty-Speaker: Personally I 
thi^k it is a disquialiflcation which 
ought to find a place in the Constitu
tion if the House or the country 
large desires it. And so far as Im- 
pjfiing a disqualification by Parlla-
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ment, when there is no such disqua
lification in the Constitution, is con
cerned, it is matter which has to be 
canvassed.

As a disqualification it cannot be in
troduced in this Bill as a side-issue. 
In that way many other things also 
can be said—that the Speaker should 
know ten languages, he should know 
Hindi, Tamil, Telugu, he must have 
passed a test concerning the rules and 
points of ord^r—all these things can 
also be imposed. Whether they are 
germane to this Bill is the only point. 
Personally I am not in favour of 
accepting this qualification. At this 
point of discussion, that is in the gen
eral discussion, this need not be enter
ed into. At the time of amendments I 
shall consider what has to be done.

Shri Punnoose: I am thankful for 
the explanation, Sir. What I want tn 
impress upon the House is that, just 
as Shri Gadgil said, we shoulgi try to 
build up a tradition by which these 
Officers of Parliament will be free 
from all party affiliations. In this as 
well as in other matters we have got 
the example of the House of Commons. 
I am not one of those who consider that 
in place and out of place we should 
blindly follow the example of the 
British House of Commons. Valuable 
as those experience are for us, it is 
open to us to have our own ways of 
doing things. But one cannot forget 
the fact that what we find in Britain 
today is the result of  ̂ centuries of 
development, also, the result of the 
logic of events that have been taking 
shape all these centuries. Now 
they have come to a certain position 
where the Speaker is above all party 
politics. While replying to the felici
tations from the floor of this House, 
the hon. Speaker made certain remarks 
about it on the day he was elected. 
He was pleased to say:

'‘The position of the English 
Speaker is a matter of historical 
growth and it has been established 
at the end of centuries of struggle 
of the Commons for independence.
Its evolution to the present stage 
has taken place after the estab
lishment of the full authority of 
the Commons. The position is 
undoubtedly an ideal one provided 
it is accompanied by the other 
essential corollaries of democracy.”
To the latter aspect of the sentence,

I will come later on. He has openly 
admitted that that is the ideal for 
which we should strive. I must fur
ther quote, SJr, from the speech of 
the hon. the Chairman of the Council 
of States. He said:

"‘I belong to no party and that 
means I belong to every party In

this House. It shall be my en
deavour to uphold the traditions, 
the highest traditions of parlia
mentary democracy and act to
wards every party with fairness, 
and impartiality, with ill-will to 
none and goodwill to all.”
Then he goes on to explain the posi-* 

tion in the House of Commons and 
calls upon both the Government andi 
the Opposition to behave in a fashioa 
conducive to the healthy development 
of democracy in this country.

There appears to be some difference- 
in the position of the Deputy-Speaker- 
here and the Deputy-Speaker of the 
House of Commons. I feel that the* 
position of the Deputy-Speaker here is; 
entirely different from that of the De
puty-Speaker in the House of Com
mons, In the House of Commons, 
strictly speaking, there is not an offi
cer as Deputy-Speaker. There is 
the Chairman of the Ways and Means 
Committee acting as the Deputy-Speak- 
er. Previously the Chairman of the 
Ways and Means Committee was 
apjpointed by the leader of the House. 
In later years he was proposed by a* 
Member of the Treasury Bench and 
voted into power by the ruling party. 
If you look into May’s Parliamentary 
Practice, you will find that the Chair
man of the Ways and Means Com
mittee acts as the Deputy-Speaker only 
durlng the unavoidable absence of the- 
Speaker. I wish I could read cer
tain portions from May’s Parliament
ary Practice in this connection. The- 
peculiarity of the position there is:

‘‘Standing Order No. 96 empowers 
the Speaker, after he has taken 
the Chair at the commencement 
of a sitting, without any formal 
communication to *the House, to 
request the Chairman of Ways and 
Means or the Deputy Chairman to 
take the Chair, either temporarily 
or until the adjournment of the 
House; but before his Deputy can 
exercise the Speaker’s powers under 
the Standing Order No. 29 and 31. 
the announcement of the Speaker’s 
absence must be made”.
The Speaker can vacate the Chair 

without even indicating the fact to the- 
House but the moment the Chairman of 
Ways and Means Committee comes t> 
occuny the Chair, the Seargent or the 
Clerk should announce that 
the Speaker is not there due 
to unavoidable reasons and 
then only the Deputy-Speaker can 
occupy the Chair. Before announcing 
that the absence of the Speaker Is* due 
tx) unavoidable reasons, the Deputy- 
Speaker cannot give rulings on certain 
important matters. Such restrictions 
are not here. Here, the Deoutv-Speaker 
is a fulfledged officer of Parliament ii>
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[Shri Punnoose]
whom confidence is reposed as in the 
^Speaker himself. Therefore, any sort 
of comparison between the Deputy- 

;Speaker of this august House and that 
>of the House of Commons will be out 
•of place.

Kumari Annie Mascarene (Trivan- 
^ u m ):  Are we to follow the West
minster practice so blindly?

Shri Velayudhan (Quilon cum Mave- 
likkara—Reserved—Sch. castes): This 

•can be a better arrangement.
Shri Punnoose: I am sure my friend 

will get more light when we go further. 
‘Therefore, what I want to make out is 
that these officers should be looked 
upon as persons occupying positions 
in  which all the Members have to place 
their trust, their uncjualified trust at all 
times. Previously—in the beginning— 
"the position of the Speaker of the House 
K)t Commons itself was that of a Deputy 
or nominee of the Crown but gradually 
tha t changed. Today he is the guardian 
t)f the rights and privileges of the whole 
House, of each and every Member and 
lie is kept out of all party loyalties. 
Here the hon. Speaker has said in 
unmistakable terms that this is the 
ideal for which we should strive. I 
hope there will be absolutely no diffe
rence between the concept of the 
Speaker and the Deputy-Speaker enter
tained by the hon. friends on that side 
and by those on this side of the House. 
What I feel is that there is a difference 
between this concept and practice. 
There is a contradiction between what 
we think about them and what is 
actually in practice today. It may not 
be due to the fault of any one but it 
is for us to bring existing practice in 
consonance with the concept we all 
•entertain. The hon. Speaker when he 
replied to the felicitations made another 
point He said:

“We have yet to evolve political 
parties and healthy conventions...”
Then he goes on:

“From this point of view as also 
from my moorings in the past, I 
cannot be out of the great organisa
tion, the Indian National Congress. 
\mder whose banner I have had the 
privilege of serving, in one capa- 
•city or another, for the last 40 
years. I therefore continue to be 
*1 Congressman just as any Indian 
can continue to be a Hindu or a 
Muslim or a Parsee, etc., and still 
'he is no less an Indian so far as 
the national questions are concern
ed”.
Here we are placed in a difficulty. 

What exactly is the relationship be

tween this organisation called the 
Indian National Congress and the 
party that is functioning here on be
half of the Congress? That is a diffe
rence which this House cannot under
stand. I could show a number of 
statements made by the hon. Prime 
Minister, the Leader of the House, in 
his capacity both as the Prime Minister 
and the President of the Congress to 
the effect that the Congress is fast 
becoming a party, and that it has 
ceased to be a movement. For all 
practical purposes, the Indian National 
Congress is ‘the ruling oarty in this 
country today and the Speaker says 
that as a result of his moorings in tb« 
past, he cannot remain out of the 
Congress. I would like to know 
whether it is not obligatory on the 
part of a member of the Congress to 
stand for its programnie and to stfind 
for its objectives also. If it is obli
gatory on the part of a member of the 
Congress to stand for its programme, 
I am afraid the Speaker has certain 
obligations frbm which he cannot 
escape.

Then coming to the Deputy-Speaker, 
we read the other day in the papers 
that he is elected to the Executive 
Committee of the Congress Parliamen
tary Party. I have a copy of the Con
stitution of the Congress Pcirliamen- 
tary Party and the Execu
tive Committee has got cer
tain definite func'ions there.
It is not a big body. It is a committee 
of the very select, very elite stalwart 
fighters of the party, who are .supposed 
to stand through thick and thin for 
the party. The Executive Committee 
has got certain functions which are 
specifically mentioned here. Fifteen 
members elected by the members of 
the Congress party who are Members 
of the House of the People and six 
members elected by the Congress p?»rty 
will be the Executive Committee of 
the Congress party in the Parliament. 
It is said:

“The Executive Committee shall 
have power to examine all mo
tions, amendments, or Bills pro
posed to be made or introduced 
in Parliament of India by any 
Member and to approve, modify 
or reject the same according as 
they are in accordance with or 
cdntrary to the programme and 
policy of the Congress.”

Mark they will have power to accept, 
modify or reject according as they are 
in accordance with or contrary to the 
programme and policy of the Congress. 
It Is obligatory on the hon. Deputy- 
Speaker, in his capacity as a member
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of the Executive Committee, to sit 
in judgment on every motion, on every 
amendment and every Bill and every 
Resolution coming up in this House 
and he, or in his absence, the 
Committee of which he is a 
part, takes decisions. I would 
very much appeal to you to 
consider whether this will produce a 
healthy sense of impartiality and will 
inevitably command the unqualified 
trust which is expected of us all by this 
august office which you occupy.

The position is this. We have, in 
this country, to tackle a lot of difficult 
probU^ms. Problems which the British 
Parliamentary democracy had not to 
face in its long travel through the 
centuries we are called upon to fi*ce. 
Problems arising out of Party con
flicts, and class conflicts have cropped 
up. At such a time, in order to de
velop democratic movement in this 
country,)lbr the preservation of the 
democracy for which we have paid a 
heavy price, the Speaker and the 
Deputy-Speaker, occupying this Chair 
should give us the confldence that there 
is nothing that can prevent ihem from 
doing full iustice. We very often come 
to you and talk to you on the rostrum. 
Sir, but, when the Whip of the Cong
ress party mounts the rostrum, I get 
a shudder because he is the Whip of 
the party of which, the hon. Deputy- 
ST>eaker is a Member. Is it a position 
that has to be encouraged?

I have to make one or two observa
tions more. We have sometimes seen 
you at close quarters. Sometimes I 
have felt that some of the most un
desirable, I mean, unenviable positions 
in the world are the positions of the 
Speaker and the Deputy-Speaker.

Shrl T. T. Krlshnamachari: Certain
ly not undesirable.

SCiri Punnooae: I have had occasion 
to go to his Chamber, more often to 
the Deputy-Speaker than to the hon. 
Speaker. Sometimes, I have come away 
without telling him what I wanted to 
say. Because, I have seen him bein|; 
pestered with all kinds of problems; 
all points of order go to him. All sorts 
of amendments, requests and expla
nations are there before him every 
moment. From that point of view also, 
this House has got a right to demand 
that his whole, entire, undivided atten
tion should be placed at the disposal 
of the House. I cannot commend, Sir,
I catmot appreciate for a moment the 
way in which the services of these ji^ery 
respectable gentlemen occupying such 
august positions have been utilised |?y 
^ e  Party in power.

I place my case on two points: on a 
matter of principle and on a matter

of practical necessity. On a matter of 
principle, because that is the founda
tion on which we have to build. You 
say that the Communists in this House 
have no faith in Parliamentary demo
cracy and that they are not democrats 
and that you on the other side are 
wonderful democrats. (An Hon. Mem^ 
her: Wonderful?) Yes. You must make 
these disbelievers, doubting Thomases 
believe and give them more reason for 
faith. This will be one step in that dir
ection. You have to take a very cour
ageous step. I hope the Speaker and 
the Deputy-Speaker, the Chaifman and 
the Deputy Chairman will fully appre
ciate the position. I believe there will 
be practical agreement among the Mem
bers of this House also, unless the whip 
works havoc. Because. I know, many 
of the Congressmen on the other side 
also want democratic institutions to 
develop in this country. And then it is 
'humanly impossible for the Speaker 
or the Deputy-Speaker to discharge 
their functions as office-bearers of this 
House, and at the same time, to look 
after the interests of some party.

With these words, I place rny views 
on the Bill before the House.

Shrl K. C. Sodhia (Sagar): I may be 
given two minutes, Sir.

Mr. Demity-Speaker: I will call Mr. 
Gadgil first and then others.

Shri Gadgil (Poona Central): I have 
heard the speech of my hon. friend 
with very great attention. He will 
readily agree with me that when a 
Party is elected at the general elec
tions with a majority, certain political 
and parliamentary results flow there
from. If according to the (Constitution 
and the rules of business in the House, 
certain offices in the Parliament are 
subject to election, they are subject to 
election with all the known facts that 
the majority has a particular political 
colour. If you are to lay tlown a pro
position as broad and as tall as has 
been sought to be laid down by my 
esteemed friend just now, that because 
a candidate for the Speakership or the 
Deputy-Speakership belongs to a par
ticular party, he must be penalised 
either by not allowing to stand or, if 
he is elected, by not paying him: 
(Some Hon, Members: No, no.) or.
instead of doing this, that he should 
resign from his particular party.........

Shri Punnoose: May I make a person
al explanation. Sir? •

Shri Oadgil: May I put it this way?
I have a driver who is excellent in his 
jokb of driving very well. Am I to dis
miss him because he is a member of
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[Shri Gadgil] 
the Communist party or a trade union? 
It will be absurd.

Shri B. S. Murthy: Sir, on a point
of order, is the hon. Member correct in 
his comparison, in his analogy between 
his driver and the Speaker of the 
House?

Shri Gadgil: I regret that my hon.
friend lacks completely a sense of hu
mour.

Now, proceeding with the arguments. 
The tradition that has been established 
in England with respect to the high 
office of Speaker was not  ̂uilt in a 
day and that has been agreed by my 
hon. friend. We have also our pwn 
tradition. We have not written on a 

tabula rasa even in this matter just 
as we have not written our Constitu
tion on a clean slate. We have 
certain historic precedents. Now, 
before this Parliament came into 
existence, there was a Central 
Assembly, and election to the Presi
dentship or Deputy-Presidentship 
always went on political considera
tions. What was only relevant for 
the purpose was whether a particular 
man, after having been elected and 
having become the occupant of this 
high office, was impartial or not in 
the conduct of business. That is the 
only test. We must differentiate 
between the functions to be discharg
ed and the political colour of the 
particular person. Is it the case of 
my hon. friend here that because the 
hon. Deputy-Speaker or the Speaker 
of this House, or the Chairman or the 

Deputy-Ch airman of the other House, 
has shown a partiality for the mem
bers of or for the Party which has 
put him in office—if that is the case, 
the line. of argument, so far as I am 
concerned, would be different, but my 
hon. friend has very subtly but very 
fairly put the proposition and wants 
to make out a case that there should 
not be a situation in which duty and 
interest will conflict,— if I under
stand him correctly.

Shri Pimnoose: Here it is duty that 
conflicts with duty. Duty as Executive 
Member of the Congress Party, comes 
into conflict with duty as the Deputy- 
Speaker.

Shri Gadgil: Interest as a party* 
man. That is how I understand.

Babu Ramnarayaa Singh (Hazari- 
bagh West): A party-man is always a 
party-manl

Shri Gadgil: Let us compare the 
traditions in England and the traditions 
in India. Was our Speaker elected un
contested? I want to know that. Even 
in the General Elections he was oppos
ed. The tradition in England is that if

the outgoing Speaker seeks re-election,, 
then—it is a convention well under
stood and well followed—he is not op
posed. He is^ elected and then elect&l 
as Speaker. What happened here? After 
he was opposed in the General Elec
tions he was returned. When he was 
again proposed by the majority Party,, 
and very rightly—they were within 
their right—for occupation of I his high 
office, he was also opposed. Now, hav
ing not followed the tradition in Eng
land in all these essential preliminari
es, you only want us to follow the n e t  
product because it suits you for the 
time being. I am not questioning your 
motives in the least. (An Hon. Member: 
No!) I entirely agree that you want 
to do it in the best interests of Parlia
mentary tradition, but a tradition is 
not a thing which can be built un with
in the twinkling of an eye. It takes 
quite a long time, and it is not possible 
unless all the Parties agree that there 
must be certain fundamental things 
which must be beyond the dispute or 
discussion of any momentary passions 
or emotions. Now as regards :he Speak
er of this Ijon. House.— Î am not refer
ring to the fact that I am his personal 
friend—even in 1946 and 1947 when 
those were very troublesome times, I 
need not refer to how the passions were 
raised—not a single Member of the 
Muslim League raised any doubt about 
the impartiality in the conduct of the 
business of this House.

Shri Pannooae: That is due to the 
merits of the person occupying the 
office, and not due to the m^rit of the 
arrangement

Shri Gadgil: There was election. In 
spite of the momentary lapses oc
casionally on the part of some friends 
here and there, .by and large the im^ 
pression I have gathered so far as the 
Opposition Members are concerned is 
that they have a fair faith in the im
partiality of the Speaker. Now, it is 
very difficult—you can just imagine- 
how difficult it is—for a man to give up 
all his political inclinations or instincts 
or views which he may have built up 
in the course of his political life extend
ing over more than a quarter of a cen
tury. By changing the clothes you can
not change the colour of your skin 
(Interruption.) By assuming office, you 

cannot entirely get rid of your political 
opinion, but the real test is: -vhat ere 
the expectations of this parti
cular office, and how he is ex
pected to conduct the business 
of the House. If we come
to the conclusion that he has done it 
satisfactorily, not only before he was 
elected— ŵe have a history vt it—and 
even in this House, then we must stoi>
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at that, and as far as the Speaker of 
this House is concerned, wo are ell 
agreed that he has done and discharged 
his task very nicely.

Now comes the case of the Deputy- 
Speakcr. Extracts were read from the 
Constitution of the Congress Parlia
mentary Party. If the Congress Parlia
mentary Party lays down that what
ever,be the whip it has to be honoured 
by every Member of the Party, I think 
similar provision is to be found in the 
Constitution of every Party, including 
the Communist Party. (An Hon. Mem
ber: They have no Constitution) I have 
not the slightest doubt that if there is 
deviation or non-compliance with the 
whip of the Party, the punishment 
meted out to the Member of the Com- 

’munist Party is any day greater, 
stronger and more intense than the 
punishment meted out to the Menober 
of the Congress Party, but that is not 
the great point. The great point is 
while he is in the Chair, how does the 
whip of the Congress Party affect him 
in the conduct of the business of the 
House? (An Hon. Member: Why not?) 
Does the whip tell him that he must 
not allow more time to the Members 
of the Opposition, or that he must not 
allow a particular Member to speak, 
or that he should nQt allow a particular 
Member to move his Amend
ment, this, that and the other? 
(Interruption)^ The conduct is 
prescribed by the. Business 
Manual, and so far as the Deputy- 
“Speaker who is in the Chair is concern
ed,'my own grievance is that ne is defi
nitely against us. Members of the 

Congress Party. (Interruption)

Shri Punnoose: On a point of order. 
Sir. Is the hon. Member in order to 
say that the Deputy-Speaker has been 
uiifair to the Congress Party?

Mr. Deputy-Speaker: We are dealing 
with the subject most impers(Jnally, 
and the point that has been raised by 
Mr. Pun noose is on two grounds. It 
may possibly create a suspicion. Then, 
that suspicion ought to be removed. 
That is bis Hrst point. Secondly, enter
ing into personalities may be very in
teresting. I know what the hon. Member 
means. He has got very great affection 
for me personally, but it may raise 
other controversies. Therefore, let there 
,be no personal reference to me either 
for or against. So far as this debate is 
concerned, let it proceed absolutely im
personally. The other point is whether 
this is all relevant. I leave ;t to the 
House. I have made up my mind not 
to give a ruling on the point of order. 
It is for the House to decide.

Enough discussion has gone on, but 
I will allow more hon. Members to ̂ k e

part in the discussion, and ultimately 
the House may decide whether In the 
situation in which we are, th.it quall- 
flcation ought to be imposed and whe
ther even though it might be conceded, 
it has to be discussed on a diilerent 
proceeding, and whether it jught to be 
done here as part of the discussion on 
this Bill. With respect to general prin* 
ciples, comparison with the House ol 
Commons etc., all that can be done. I 

 ̂ would only appeal to hon. Members 
not to make any reference to my in
dividual acts so far, and how I have 
been doing in this House. It is not 
necessary, and I may be in this House 
or I may not be in this House, but this 
is for all time to come. In a dispas
sionate mood hon. Members will ad
dress themselves to the principles and 
how far this should be allowed or not 
allowed.

Shri S. S. More (Sholapur); On a 
point of clarification. Because w6 are 
discussing a principle and we cannot 
discuss principles hanging in the air, 
some facts will have to be marshalled 
in support of particular arguments. 
Can we not refer to facts even abool 
your own conduct if We want to sub
stantiate a particular point?

Mr. Deputy-Speaker; Leave alone my 
conduct. We are now dealing cnly with 
the Speaker’s salary or that ( f  the 

Chairman in the other House. I think 
it will be out of place to make any 
reference to the Speaker for the time 
being. If any hon. Member is tiissrilis- 
fied with the Speaker or the Deputy- 
Speaker or the Chairman or Vice-Chair
man, there are other provisions. A non
Party man is liable to abuse his posi
tion as much as a Party-man if he 
does not want to be just, but we are 
now concerned with the point as to 
how far the Party will have any influ
ence on him. Those are the general 
principles. In those circumstances, I do 
not think any individual reference 
should be made for or against, or 
showering of bouquets on the one side 
and brickbats on the other. Tliat may 
be avoided as far as possible.

Shri H. N. Mukerjee (Calcutta North
East); May I point out one ihing? 1  
quite agree with you. Sir, that this de
bate should be pro.-eeded with in a per* 
fectly impersonal manner. But, refer
ence has already been made to state
ment made from the Chair by a M«ni- 
.ber in this House which raised ccrtain 
questions of principle regarding the 
position of the Speaker vis-a-vis the p<v 
lltical life of our country. Now, that Ifl 
a subject. Sir, which is tvne instance 
of the subiects which ran be discussed 
impersonally. In relation to a discue- 
sion of that subject, possibly certain
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[Shri H. N. Mukerjee]
other illustrative factors might have 
to be referred to. I entirely agres with 
you that so far as the conduct of the 
Chair in this House is concerned, we 
should not make any specific references 
to instances where the Chair has given 
a ruling one way or the other. I agree 
with you entirely. But in regard to the 
general question of the position of the 
Speaker vis-a-vis the political life of 
this country, and in regard also to the 
general question of the repercussion 

of the statement made by the Speaker 
of our House on the general conduct 
of Parliamentary proceedings, I submit 
We have a right to make our submis
sions that are related to the Bill under 
discussion, f>y showing the role of the 
Ghair in our parliamentary setup and 
then discussing the emoluments and 
other things which are now proposed to 
be given

Shri Gadgil: Sir, I have not finished. 
To continue, the point I was making 
was that the test is whether the func
tions as are expected of the Deputy- 
S pe^er are tprdperly and fairly dis
charged or' not. If you insist that on 
his being elected as a Deputy-Speaker, 
he must resigi fronri the party from 
which he is elected, you are penalising 
the majority of the Members. (Inter
ruptions) Understand the implication 
of it. This House consists of 369 Con
gressmen, and we have a right because 
<tf the majority.

An Hon. Member: Right to what?

Shri Gadgil: So long as we are here. 
We are here. It will be an age before 
you come over here.

The point is that you are denying 
that right to the majority. That right, as 
I stated in the beginning is that as soon 
as a party Is elected in a majority, 
certain political and parliamentary con- 
licquences follow. This is one of them. 
The argument advanced is that because 
the Deputy-Speaker is a member of 
the Coiyjress Executive or member 
of the Congress party, a whip will be 
issued, which will control him. The 
Whip will control his voting only and 
not the conduct by him as Deputy- 
Speaker, sr.) far as the business of the 
House is concerned.

Then you have to consider not only 
what I said about the Deputy-Speaker 
just now, but also the other l ohsequen- 
ces. if we were to accept in toto what 
has been suggested by my friend there. 
Now, is he a full-time officer? He may 

a part-time officer here, and not a

full-time officer like the Speaker. If he 
is a part time officer, and the sum 
givfen is not adequate for him, is he to 
giVe up everything else, and all the 
other facilities, advantages or benefits, 
that are incidental to the membership 
of a particular political party. (Inter
ruptions). Do not think that way, simp- 
ILy because you happen to be in the 
Opposition. Take a larger view. Let us 
all agree that certain traditions have 
to be b(iilt, and thpse traditions require 
that in the -conduct of business, whether 
it be the Speaker or the Deputy-Speak
er, he must be absolutely impartiai and 
should maintain the tradition of demo
cratic discussion.

Now according to numbers, the Op
position is entitled to not .more than 
l/4th of the time of the Hou^e. But 
they are actually getting roundabout 
35 per cent., sometimes 40 per cent, 
and sometimes even equal time, and I 
have no grievance about that except on 
certain occasions when I am not call
ed. The point is that the minority has 
naturally a right to enjoy some weight- 
age in the point of time, and very re
cently the position with respect to the 
majority vis-^-vis the Opposition was 
examined in the House of Commons, 
and it was found that the minority 
party did get a little more time, and 
that that little more must be given. 
They may be small in number, but we 
cannot count the volume or the weight 
of any argument by merely counting 
the heads or the hands. Therefore so 
far as what the present Deputy-Speak
er has done is concerned, altliough I 
complain that he is unfair to the Cong
ress party—but that was only to pro
voke him to say what he artually 
said.....

[S hri P ataskar in  the Chair]

Shri PimiioOBe: On a point of order. 
Sir. (Interruptions).

Shri GadgU: But. Sir, I respectfully 
submit that this is not the time, be
cause you have not given enough time 
for the growing of traditions.

Shri Punnoose: On a point of order. 
Sir. He is repeatedly saying that the 
Deputy-Speaker or me Speaker has 
been unfair to the Congress party. He 
may consider himself too much neat 
the Speaker, but it is our duty to pro
tect tne difrnity of the Chair. (Inter
ruptions).
11 A.M.

Mr. Chainnaa: The hon. Member 
may proceed. '
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Shri V. P. Nayar:
ruling, Sir?

What is your

Mr. Chairman: I just occupied the 
Chair. I do not know what reference 
he made. But the point is that I do 
not think any hon. Member can make 
a reference to the Deputy-Speaker or 
Speaker__  ,

Shri S. S. More: If he has made 
any reference, it should be expunged 
from the record. (Interruptions).

Shri GadgU: You see, I referred to 
the practice in the House of Com
mons, not here.

Shri S. S. More: He is referring to 
the practice of the Deputy-Speaker 
here. (Interruptions).

Shri GadgU: My hon. friend seems 
to have curious ideas of what is re
levant and not.

The question is whether democratic 
discussion and traditions have been 
observed here or not. Though we had 
very little time frbm the start of our 
democracy, my own humble view is 
that we have kept up the traditions 
so far very well. If further traditione 
are to be built, we must allow 
some passage of time before we can 
think one way or the other. Do not 
try to take advantage of the present 
Bill for introducing something, which, 
to say the least, is not relevant..

Pandit K. C. Sharma (Meerut Distt.— 
South): I have heard very atten
tively the speech of my hon. friend 
Mr. Punnoose, the Communist Mem
ber on the opposite side, and I am sur
prised at it. 1 could not understand the 
vehemence with which he put for
ward his case. The question In this 
Bill is a simple one, it is one of fixing 
the salarie3, and not one of prescrib
ing the,rules for the conduct of the 
Speaker or the Deputy-Speaker. So, 
from that viewpoint, all his observa
tions are irrelevant.

Shri Punnoose; On a point of order 
Sir. He is referring to a speech made 
on the floor of the House. I believe 
the Deputy-Speaker or the Chairman 
will never allow any irrelevant mat
ter to be said on the BiU. And yet he 
says that irrelevant remarks have 
been made.

An Hon. Member: That is the power 
of the Chair.

Pandit BL C. Shim a: There are
many questions which may be ad
mitted, but yet they may not be re
levant.

What I was submitting is that this 
is not a Bill for prescribing the ruled 
of conduct for the Speaker or the 
Deputy-Speaker. It is a Bill for pay
ing the salaries to them, and to that 
extent, it has not much, if not no, re
levancy if the question is brought m 

■ whether they snould abide by the 
rules of the party and should be as
sociated with the party, once they are 
elected, or whether they should dis
sociate themselves completely from 
their party, the moment they are 
elected to their offices.

The Congress .j>arty came in ^  
power in different provinces in 1937, 
and one of the great Speakers of a 
Provincial Assembly is here, the hon. 
Mr. Purushottamdas Tandon. And to 
his credit, I must say that no less a 
man than the Nawab of Chattari paid 
the highest compliment that could be 
possibly paid to any Chair whatso
ever, that never in his long career as 
a parliamentarian, hald he any reason 
whatsoever to doubt the integrity df 
the Chair.

Babu Ramnarayan Singh: Who is
the second Tandon?

Pandit K. C. Sharma: In many
other provinces also, under the 1935 
constitution, the Congressmen oc
cupied the Chairs; they remained 
members of the party, and yet there 
never arose any question as to the 
Chair favouring one party and dia- 
favourlng another party. There waa 
nothing to doubt the integrity of the 
Chair in any way whatsoever.

Sir, I may point out that there is a 
provision about the contempt of court. 
Tliere a High Court Judffe can puniah 
an ofJence against himself. But there 
has never been any question about the 
integrity of any Judge, that he gave 
a wrong judgment because the offence 
was against nis very person. What I 
am driving at is that there is a differ
ence between personal inclination and 
the demand of the function of the 
Chair. When you are in a certain 
place, in a certain responsible office, 
that office itself has certain obliga
tions, it has itself certain traditions, 
certain antecedents and certain con
ventions. And those traditions, con
ventions, obligations and duties work 
on the mind of the person—an aver
age man. It is much -more so in the 
case of a brilliant man. An avera^  
man does not occupy the Chair, it
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[Pandit K. C. Sharma] 
is generally the man above the aver
age that occupies the Chair. So even
the average man will play his part 
well when he is placed in a responsi
ble office. So we would be discredit
ing our own intelligence—of the 
Members of this hon. House—by say
ing that in order to be independent, 
in order to be fair to every section of 
the House, one must resign from the 
party which got him elected to the 
seat. This is not a fair way of dealing 
with the question.

It is not that today the hon. Speak
er or the Deputy-Speaker has been 
elected to the Chair. They have been 
working here foy so many years and 
no question has ever arisen that any 
disfavour or any favour has been 
shown to any particular party. The 
things are going well nnd it is to the 
credit of all of us. So I do not think 
that there arises any question whatso
ever that they must resign or dis
sociate themselves from the party on 
the ticket of which they have been 
elected to their office. With these 
words, I resume my seat.

Shrimati Renu Chakravartty
(Basirhat): I just want to say a
few words in answer to Mr. Gadgtl. I 
did not quite follow what he 
really meant by saying we are 
trying to attack the right of 
the majority party, because I think 
that is a completely wrong way of put
ting the entire matter. What we have 
tried to point out is this: that certainly 
in this House every particular 
individual who has been elected 
has been elected on a party
ticket and as such, he remains
a political being until such time as 
he is elected as Speaker or Deputy- 
Speaker. Once he is elected as Speak
er or Deputy Speaker, every effort 
must be made to take aw^ay from him 
any extraneous tags and strings w'hich 
he may have to any particular politi
cal party.

Babu Ramnarayan Singh: Hear, hear.

Shriinati Renu Chakravartty: That 
is the position which we want to make 
very clear. This, I think, has nothing 
to do with attacking the right of the 
majority; because it is true that as 
far as the mental make-up goes, it is 
very difficult to judge at what time 
you, remain a Congressman and at 
what time you do not remain a Con- 
grescman, and there are many 
occasions when many people 
may feel that the scales of 
justice which the S haker 
iB supposed to hold may be tipping 
over to the side of his party. But that 
granted, you who tell us so many

things about the values of parliameh- 
lary practice and always preach to 
us about the dignity of the House, 
when the ears of our friends on the 
opposite side are so very delicate that 
they cannot hear such words as ‘un
worthy’ being uttered, such things 
have to be expunged from the pro
ceedings of this House; it is right thait 
at least such matters should be clear
ed up whereby we can in some man
ner, even though very little, expect 
this much, that the Speaker or the 
Deputy-Speaker may not have any ex
traneous tags to any political party. 
That is the point we wanted to m ake. 
clear.

Then coming to certain other points* 
I should like to say , that when the 
Speaker or the Deputy-Spcaker be
comes elected to executive positions, 
is a party maoliinery, then it be
comes very difficult for them to 
balance and keep true to their jobs 
as well as the principles enunciated 
by the very fact of their being exe
cutive members. For instance, Sir  ̂
the Executive Committee of the Con
gress Parliamentary Party has the 
power to examine all n^otions, amend
ments, and Bills proposed to be moved 
or introduced in the Parliament of 
India by any member and to approve, 
modify or reject the same according as 
they are in accordance with or contrary 
to the prograrnme and policy of the 
Congress. Mark these last few words, 
‘contrary to the programme and policy 
of the Congress party’, not contrary to 
the rules of this Parliament. If it had 
been only judged from this standard 
that it is contrary to the rules of this 
Parliament, it is absolutely all ri^ht. 
But when they ^ave already judged 
whether a particular Bill or amendment 
or an adjournment motion is 
not or is contrary to the 
programme and the policy of the Con* 
gress parly, to sit in judgment on that 
from that august Chair, I think, is not 
correct. And therefore, we say that 
to be in an executive position in a party 
and at the same time try to wield with 
the air of impartiality the role of the 
Speaker is not possible.

Now, let us come to certain other 
points. It is true that this Bill has 
been brought with the ostensible reason 
that we have to make such allowances 
and give soich facilities to the Speaker 
and the Deputy-Speaker in order to 
keep up the position and dignity of 
this House. Now the words ‘position! 
and ^dignity* are not absolute terms. 
When we think of this vast country of 
ours, the tribulations through which our
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people are passing, that dignity has to 
be looked upon in the background of 
the dignity we are trying to attain for 
the masses of the people who are to
day struggling for elementary human 
rights and human dignity, for a square 
meal and a piece of cloth for the starv
ing, naked peasants and workers. They 
have been bled white by years of ex
ploitation and we are struggling 
against that poverty. It is against that 
background that we have to set up 
standards of dignity and of position 
even .for the highest dignitaries of this 
august House. It is tr\ie we want that 
the Speaker should be on a par at 
least with the Ministers. In that, we 
have no quarrel. But you may remem
ber, Sir, when the question of emolu
ments to the Ministers came up before 
this House, we made our position 
clear—that although the Ministers and 
the Speaker should be on a par, we 
have to judge what are the standards 
we are going to lay down at this parti
cular’ moinent of time for our Speaker 
and for our Deputy-Speaker which will 
remain consonant with the dignity of 
this House. And not only that; much 
greater than the dignity of this House 
is the dignity of this nation, because 
"dignity’ is not an absolute term. Now, 
if we are to judge things from absolute 
standards of dignity, we can ask for 
Rs. 4,000 or 5,000 or even 6,000. as the 
Executive Councillors of the British 
days did—and I thl^k you can say that 
it will not be too superfluous; you can 
use that money, if you judge it from 
absolute standards. Nor do I by putting 
forward my amendment demand that 
the pegging of the standards should be 
to the standards of the lowest in the 
land—I am not even demanding that, 
I do not say that the Speaker or the 
Deputy-Speaker should be pegged to the 
standard of the peasant in the village or 
even the working man in the town. But 
I do demand that we have to work out 
a golden mean.

You talk of dignity. The refugees, 
who are there on the platform of 
Sealdah, did they not have dignity? 
About three years ago, many of them 
owned big houses: they were wealthy 
people, many of them: But, what is
their position today? They have to beg 
even for a square meal. Those who 
were pretty wealthy, whom we used 
to call the people of the bhadra log 
class in our language, what happens 
to them when they are unemployed? 
Their dignity has to be lowered to the 
standards'and to the money which they 
are able to get. Therefore, Sir, I would 
say, we have to consider matters, in 
the context of the rising unemploy
ment, in the context of the sacrifices of 
the refugees, in the context of the 
country where the per capita income 
is Rs. 25 a month—I do not mean that

the Speaker and Deputy Speaker 
should get the same—let them have 25 
times 25—this is what we want to be 
considered. We are demanding that 
the Speaker should be given a thousand 
rupees and with the other emoluments 
that have been mentioned in the Bill— 
we are not cutting them down, we are 
not cutting down the house facilities, 
we are not cutting down the rates and 
taxes etc., the maintenance of the 
garden and other things that have been 
mentioned in the Bill—but we do say 
that the basic amount which will be 
given must be consonant to the general 
level of poverty, the general level of 
sacrifices that we are demanding from 
the people. Without that. Sir, I think 
you will not be able to enthuse people 
whom you are asking to make sacri
fices. You are cutting down the wages 
of the workers. When the question of 
employment and wages come, you say 
that you have not got the money. I 
say, considered in that background how 
can we ask for emolunr^ents, which, if 
you calculate, come to a colossal 
amount. You say, ‘we give to the 
Speaker Rs. 2,250 as salary, which is 
lower than what was given to the 
Speaker of the Provisional Parliament 
or the Constituent Assembly.* But, if 
you add on to that all the other facili
ties which you are going to give to him, 
free house—today in Delhi if you pay 
rent for the buildings equivalent to the 
buildings that are being occupied by 
hon. Mmisters and Speaker, I am sure 
you will not get them for less than 
Rs. 1,000 (An Hon Member: Rs. 3,000) 
I am giving the benefit of doubt to him 
—staff quarters, and other buildings 
appurtenant thereto and taxes, water, 
Electricity etc., it will come up to 
Rs. 4,000.

You have got Rs. 500, sumptuary 
allowance. I think, in the context of 
today, this sumptuary allowance is 
something which we cannot allow. The 
upper middle classes the people draw
ing Rs. 700 and Rs. 800 as salaries have 
got their relations etc. They turn 
round and say, ‘you are wealthy people; 
look at our families, can we draw sump
tuary allowances? We have our rela
tions in the provinces; we have our 
family relations in East Bengal and we 
have to maintain 10 or 15 people extra; 
we would like to draw sumptuary 
allowances from our offices’. There
fore, this sumptuary allowance should 
not be allowed. Tr we are unable to 
•entertain people, then we tell the people, 
‘you are making sacrifices, we too 
shall sacrifice, we .shall live austerely*. 
We have heard that in the old (Jays 
parties etc. were given on a more large 
and lavi.sh scale than today. When the 
Congress government came they cut it 
down to some extent but they still 
continue. Let us be quite fr«uik and
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tell the people. They will appreciate 
it when we say that we are going to cut 
down all extra costs. I am sure the 
M.Ps. and other friends who were being 
invited from time to time will certainly 
appreciate that in order to enthuse the 
people from whom we ask for sacrifices, 
because we are the first to make those 
sacrifices.

I should also like to make a point of 
medical facilities. As you have noted 
In my amendment, I have not cut it 
because, I think, it is a very correct 
thing that when we ask any govern
ment servant or officer to serve the 
government, we must make all possible 
arrangements for their families and 
their own health. That is right. The 
principle is absolutely right. But, here  ̂
I will make certain observations. Why 
is it that we make differences between 
higher and big officials of, the State, 
the Ministers and others, and class III 
servants. For instance, Sir, we lately 
know that in the railways the families 
of class III servants have been exclud
ed from getting treatment in the rail- 

^way hospitals. Wc have to guard these 
persons who are drawing such low 
scales of salary from falling a prey 
to such diseases as T.B. in larger and 
larger numbers. These facilities are 
withdrawn from them, while, at the 
same time, we are giving these facilities 
to the highest dignitaries of the States. 
These are the discrepancies or differ
entiations which you are making be
tween class and class. We admit, that 
all government servants, whether they 
are Speakers, Deputy Speakers, Minis
ters or Deputy Ministers or class IV 
servants, all must be given the same 
facilities of having themselves and their 
families tireated free at government 
expense.

I believe during the last debate on a 
similar Bill, some people said that there 
are certain facilities given to govern
ment servants in Delhi. As far as I 
know, in Calcutta or certain other 
places, there are hardly any facilities 
for the treatment even of government 
servants. They are sent to the govern
ment hospitals which are generally over
crowded. In the alternative, they are 
allowed to go to doctors whose fees are 
not more than say, Rs. 2 or Rs. 4. These 
are the rules laid down by the depart
ment and it is almost next to impossible 
for them to get specialised treatment, 
the treatment of specialists. These are 
things that should not happen;* there 
shotild be no discrepancy, no differen
tiation. That is my point.

Now when such a debate was held 
last time, Dr. Katju made a long speech

about the very sad state of laffairs, 
about how the Ministers found it so 
very difficult to maintain their families, 
how they have got their daughters to be 
married, their sons to be educated, 
their cars were not sufficient and so on. 
We have no objection to people having 
motor cars. Some of us also would 
appreciate having motor cars; certain
ly, with motor cars we can do our jobs 
much better. Even people ,drawirig 
Rs. 700 or Rs. 800 as salary, they too 
have got their motor cars. I am not 
talking of the under-dog, the class III 
or class IV servants. These officers 
whom jrou'are always very careful of 
protectmg even though you may 
get complaints from* us against 
them, keep cars. Why then do you 
want a bigger salary than them? As 
far as travelling goes, you have not got 
to incur any expenditure. That is also 
being covered by the/ Bill. All right 
take it. We shall certainly give every
thing that is necessary for your effec- 

‘tivc functioning. But, you must also 
show to the people that you are pre
pared to make sacrifices, yoO are also 
prepared to forego many things-that 91) 
per aent. of our people are unable to get. 
Many of our people, when they come to 
Delhi, tell us, 'you are in luxury, you 
have got all these things, all these faci
lities*. ‘You are talking to us of 
national reconstruction, you are asking 
us to make so many sacrifices, but when 
it comes to you, then the standard of 
differentiation is so very great*. Let it 
not be said that we do not mean to raise 
the standard of the people; if you can 
do that, if you can make their per 
capita income go up, you may have not 
only Rs. 2,000 or Rs. 3,000 but you may 
have Rs. 10,000, provided that the 
difference is not very large between 
the ordinary man who is toiling and, 
tilling the soil and the person who sits 
in the Chair there. I think that is in 
keeping with the dignity of the House. 
That is why I have proposed my 
amendment, Sir.

Shri Namdharl (Fazilka-Sirsa): I
come to the speech of the mover of 
the amendment, which was most ir
relevant and I say that except having 
value as an amendment, it has got 
nothing to do with the Bill. The Bill 
speaks only of the salaries and other 
things, and not whether he belongs to 
a party or a non-party man. That 
question does not arise. The object of 
the mover is to sabotage the present 
working of the Parliament^ because 
that is their profession.

Twv> villagers were going on, and 
they said let us start making poetry. 
One man was a poet and the other man
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was not. He said, '.Well, I will also 
reply’. The first man, who was a poet, 
said;

The other man replied^

^ ^  ^  TC I

So, we can understand these people. 
Now, they are very clever, intellecs 
tual5. We have got a great rejspect for 
them. I know they have been trained. 
As I said the other day, they are gra
duates of the ^'ox University. We 
und<»stand that very well. About the 
medieval arrangements, one respected 
and hon. gentlenian objected They 
must understand that the Speiiker or 
the Deputy-Speaker occupies a sacred 
chair. They have to control the work 
of the Parliament on behalf of the 
entire nation. Every minute spent in 
Parliament costs Rs. 50. We just 
cannot allow either the Spedker or the 
Deputy-Speaker to fall ill. We must 
give them the best medical amenities 
to keep themselves always in order.

I did not understand the argument of 
the hon. and very intellectual Lady 
Member, when she said, “One of them 
is a member of the Congress Parlia
mentary Party. He has to consider 
over the Bills there, and again he has 
to regulate the proceedings on those 
Bills h^re.*' She asked, “How can: such 
a person be the Deputy-Speaker?'* She 
made an indirect attack. I know she is 
very good. But I watit to remove her 
misunderstanding.

Whatever Bill is passed is passed by 
the vote of the Parliament, not by the 
vote of the Chair. S6, as far as that 
aspect is concerned, she need not worry 
in any way. He can give his noble 
oi^inion there in the Party meeting, and 
still he can come here and guide the 
deliberations on right lines.

In England, the Speaker or the 
Deputy-Speaker do not belong to a 
party. Perhaps, the hon. gentlemen 
do not know that there is no contest 
there for their seats. The election is 
uncontested. But what about Prance? 
What about our own country? Were 
their bpponents members of the Oppo
sition parties or not? You must under
stand these things.

Luckily, we have such noble Indian 
personalities, such God-blessed person
alities, that by taking their names 
we are reminded of our Almighty 
Father. One is Dr. Radhakrishnan. 
The other is Shri Gunesh Vasudev 
Mavalankar. The third is Shri Anan- 
thasayanam Ayyangar. We have such

beautiful personalities. We are very 
lucky to get such noble' persons who 
will guide us outwardly, mentally, 
physically and also inwardly.

So, I would tell my Opposition 
friends not to say such things. I know, 
you are our own blood and our own 
people. Naturally, if something g c ^  
wrong with somebody in the family^ 
we have to cure him with love. My 
hon. friend who has tabled this amend
ment should know how nicely and 
affectionately the Speaker and the 
Deputy-Speaker treat all parties, whe-  ̂
ther they be Congress or otherwise..

At the same time, we have noble per
sonalities from the Opposition also 
adorning the Chair. You have Sardar 
Hukam Singh. Then you have the 
great and hon. Lady Member, Shrimati 
Henu Chakravartty. When they are 
taken in the panel, how can you say 
that stepmotherly treatment is being 
given to you? We should be proud that 
we have got such noble personalities. 
You ought to know the tradition that 
has been established. You are very 
clever people. Sometimes, you go up. 
but again you come to the earth. So, 
you should definitely know all these 
things.

Shri Nambiar: Are his feet in the 
earth?

Shri Namdharl: You know that an
Indian will do ever3^ in g  for the com
mon n>an. We have abolished rajas and 
maharajas and zamindars. But atill 
those people will never change. They 
are still sons of Bkaratmata. You know 
that your Communist Party will never 
come into power. So you think that at 
least you can sabotage the working of 
Parliament. That is a good way. II 
is just like the fox saying—

'« n i7 : ^  f  I' 3 %  eft

I  ftn r?
^  t

It has no more value than that. The 
speech was very nice.

One honorary magistrate never got e 
case for,three months. He was wonder
ing what to do. There was no case at 
all. So. he called one respectable
gentleman. That gentleman asked him. 
“What for did you call me?” The
magistrate said, “I am fining you
Rs. 500.’* The gentleman enquired, 
“But what have I done? I have com
mitted no fault.” The magistrate
replied, “Well, if you have not rom- 
mitted any crime for several yesfrs, am 
I responsibJe for that? i must nne 
you!” This is also just like that.
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Because you do not get any substantial 
thing to oppose the Bill, you think; 
well, why not start something? You 
must always start something. That is 
frour profession.

Anyway, I want to tell my hon. 
iriends that we are lucky in having such 
great personalities to give us intellec
tual and spiritual light. So, we must 
not oppose this Bill. We have taken the 
very great and noble personality, Shri- 
mail Renu Chakravartty, in the panel.
What more do you want?

t  ^  ^  *r̂ ?ar5<if fsr<TJT |  i
«rTT # 1J?T ^  ’TT’T TT f̂ PTT,

JT STTT ^  ^  f  I

a ft, i n R T c f  %
^  ^  if  srj^r

WTT '̂ *♦>1 ^  I *i^  ^ tp T  ?ft
I a p R f r q f t W R i f t

*PT r^TsrtTW 5t?(T I  I aft 
#g-iT m a r 5T5T f» T T t  iT^t =5T̂  t
« f « i^  % «pm Ir ^  ^  ^

^  aft^ « r m  #  ^
f f t t  ^  f̂V f???rr
^ ^  I ^  % frm ’P^’TT
«T?m I  aft ^  ^n ? P R  spr «tt,
'*TT3r ^  ^  ^  V T  ?aff 1 1
w ^rrrftr ^  < rrf ^
^8X<fiTX ^  ^ t r X
^  T?# 5PT ^  t ,  ^  ^  I
m a r  ^  ?rr7 arr ^
?rt apT?rT *TT5ft |  *ftT T̂TSTK %
?ft»r iftar *FT# f  I 5ft 3T? cT> =?WT 
* n  ' ^ T 1 1  5T arrsT t t t  ^  ?r^ ^

T r iin T  I IT? ?ft nT’T f r ’ T ^  arT^rm 
t  I 4 ’ ,5ft TO Trf»TT %  >TTT?rr f  
f ^ ^ w i T ’ T ^  firnT ^  TT»JT 5?r

I *T5 ^TcT ?ft *T? V ?
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1 ^ 1  ^ ^ > ? rT a r> ft5 j^ a rrT ? r  

^  * f t r  f r m  #  arts^ f  •

a f t  ^T5T ^ i f  *1^ i n f ^ I
< f t j f f  #  a f t  JT ^ ^  f s p  a r t  ^  H F T U f f
% ^pm fir t',

,* r r  sTTTift =? rf?^ i j t ?  55T

T ? : 5ft 1^# ^  ^  msT?? |<Brr 1 * t t t  
?ft ^  I  f*p  w n . ^

^’ THT f t ^ r r * ^  ?fl f a n H  J r i r n : ^>t 

^ ( ^ * 1 1  ^  •yH T t  9 7 * T  ( f U l  ^  I
^  >TT ?oo jnf % I

iT^ tw , ^  ^  * ftr ?*rnr

ifft ^  ^rripr jn lt i 

^  ?ft t p j T m  ^  I f i n i r  ^  ^  

sTft t  r̂̂ r̂ rr 1 «ft^ at^ f»m

* r f f  ? f t ^ ,  5 T tr? r  ^  m m  ffiOf I
JTf afr T? f  ^  ?r't ^ irrft 

arrcrr % irf^ srftr 5 1 «T?t t t  aft 

< |5 ^ ^  ^  ^  ^>HT ?ft 5 dH I ^ifS ’ T ^
f v  ^  ^  w r  ftrrvCT^ i

f«r*T ^  I f ^ 5 F f t  ^  l i f t  t 3 « T
^  I f r o  wft wt5r# «pr %pm ^  

ftĵ r *Pt ^ rf^  jt?  ^

^  «Pt ^  fs r^FT TT  t  I v t ^  ^>5r ^  
^  ?ft i t ’F  * f t ^  T?T ^  JTT J T T ^  s^fd
WJT srfer srf^ #  ^rjrrt 

^RTTTI ftr aft wr8f *r?t | t  

?  ^  ^  ^  Ti^ 5  ^
?T^ I ? ? r f^  n v t f  ^  *1̂
pp IT  ̂ aft <T5 I  f t  5TJ^

T^cTT I  »i?t I T  #5# JTrar 5?t « rfw

? t 5̂ 11 l? r ^  5?rr i t  < ftr  far^nift
f q m r t t  #  W  5T ^  ^  ?«IT^ 5T ![t I 
^  ^  a r f * r a  ^  ^  a r K T  I

î»nnf<r  ̂ ^f??n I  fv  ^

vii44|t % 'srr# IT  "sft im fb rt | t
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f  3ft ^  T f * T , 
n t  I ^nfrrTfcT
Tnm m  ^ . tnp <r? t  i

^  H iT^

sftnr 5 in i *rr ,̂ i

"T? ^  JT̂  I  'd ^  ^
?TT«? 5T^ ^  I ?f^Tt 5Tff

^4>d 55I*PT ^  ^

^»r ^  >fr I ?ft ^  I  f v

w rn ^  ??r '?n:5 ^  i
'TT^f 4 =t , ^Tiwr »TT«rift

^  riT P R fh T  ^  *r?  ?rwT«r ST^f 
t  I w v t  I

w to » i m  ( ^  f? ? ? ft):
wrwT cTsrw w  t  I

i i*fqKwm fsT? : ^
^ n r r ^ r  ?ft 4 ' ^  t ? t f  i ^ n ft  
%  ^eTFTT »n n  f v  .^ W t W T  s t m  ^
^  ! T ^  SicTTft # f s F ^  sr f̂^TT I 
4 ' # ^  izvm  P f « t t  «rr ft r

sp?t f  I ^ n rrrftr ^ft, ^  f s m  
^  I  * m r ?  5ft ^  |  i
5ft 'sft 3ft s p r ^  i t ^  f  Q Trft 
t[*  ̂l4» ^  *TT T̂% *ftr
f J T F T ? K  ?T% ZT^ 5Tt W  ^
?PT?rre t  I « r r r  JTTO ^ t f ^  ^  
? ft^ ^  t ,  5 n if t?  ^  ^  
f , #f2p^ iT ft  'TT 3ft srr^ ^  f  ^  
^ x , ■sRTCm ftm t %  ’ fTT’ r̂ ^

M i f y Xcft 1 1  w  ? f t w  = ^ ^ 1
s n iT  4  =«rTt
5ft * R  ̂ f«F !T  ^   ̂ ^  ^  ?IWT

5 r̂ 4  ?ftqre'T
f!i»TT  < K  <TT ^  3rT^*ft ^>TT
«fl f+'<fi sf T̂ <<Sdr ^  I
ar' ?ft ^ n p r  f r  ^  ^  « P ti  st t t ,

ff^ft ^  «ift ?n?PR «nit 4 'S R ^  
r̂ f ; iw r  w r j  f r  ^

JfTcT ’TT  ? ft^  I fH T  T *T  W  
T ?  7 T  5ft ^  ^?{T * t P f s  fr 3ft 
f * R f t  ®rr ^ t  I 5ft ^ t ^

^  I ^ I V h  I P i X  f%?ft *PT 
* r r ^  T ?  T ^  T T  « n ^  5ft
srpT %  4 5rt ^  >T »r ?ft
^  ft t 5rrr *T5ra?r
»T? I  f t r  ?Tf I W t  ̂  T T  O T P f r  ?nff
^  r̂rfjpi? I TTty imfinff
v( ir?  ? 5 m ^  ^ T  ^  I  I W T  ^  
^?rr 'srre’ f t  t  H»P5rr |  aft f r  f ^  
^ 5 T ^ * T ^ ?  ̂ ? w 5 n t i  ^ p m f i r

?rrr 5W  « r n r  T T  i 
i?̂ r ^rnrr t  ^  ’’nc *r  ̂
3 f^  ^»ft I «rrT «Rrn[jf ftir 
T̂TT "TT̂ f ^  Or̂ r̂ TT *R5f I 
5rnr 5T5t ^ ?rF?5r f  r ^  *rre *rrf%^- 
^  * f t  I ^  M + K  ift?  »npf
^  I ST̂ f JT? fiRRT 5??T Pra»r 
$  f ^  f ^  n  f r h F T  ^  ^ fs Z T R T  f t  
g ’w t  jftff#  T t  «ir5r sncrr |  t « i f  
f w f t  5 ? ^ 'RT'TTT I  r«F f3Tt 
qr ?nr Ir qi5# ^nmfir «pt ^ fezw  
^  ^  ?TT^ w t^  ^  « r f V ^  5it 
?W5rT t  I 5ft 5TPT f t  7 T * T O  ^  
5ft «[T5r ^  t '  # ftriT  A' W*rF5TT jC P p  
îjT ^  TT <ic«4i<i »T  ̂ ^tar 

I  I 3ft 5ft»T ^  ^  f  'J f r t '  %
f3RT T T  ! f ? T  T?5ft ^  ^
^rfVl>r^ 5t5Tr I  I #f*F’T Jnjf ‘ 
?PTTqf5T *Ft f ^  % f w  % |̂5rrf%T 

^  vm w <rr 5t5ft I  

fv  ^  m?>ft ^  Wt5pn ■anfl^ I 

5Rf ?¥  5IT? W ^ffTRT ajK  

^  ft»TT I n^#T ^  TfJrr 

^  t  I



5S01 Salaries and Allowances 27 APRIL 1953 of Officers of Parliament Bill 520*

?n*r «ift TUT I  rK

TTvnrm"! ffi? ••
?ft ^  «rm ^  f  <ftr

T̂5T ^  t  I f tm -
wt ^ I

tjT«T ^  ^  t ’ff’ K  ? *r

T<.̂ <̂n : t  ' ^
^3^«r M<HW< «l5t ^  I  1 

*r? ^3^sr ^  ^
I  ift ?n:| Om?T i *>ttt-

ftra^  ^  I ^  f
^  ^  ffr rsnr ^  f^epr crjtritt

1̂  ?rreft ^  «Ptf ^  f  ?ft 
Pir5r  ̂ fjTTI ^  ^  4<Hk*fl
^ft ?TT? f5T®TW ^  ^  Ŝ TrT «PT#
I  I ?ft ^  #' %ftK
T5fiiT5ft rm r  ¥ t  f tw t t

T!s*r w fi: wrfw ^  w»r
fip ^  <R ^5nTT I  ?ft >TT̂ mTT 

^  SETTSfV SPT% *fK f5T6<rer
I ^  fvTT^^ft w  *rw ?ft 

i? ? t ^  ^  1 7 T  JT?t ‘ n :  * p  f jn r r -  

ffeft «i5t P̂T ^  I  •
i j if  wf*TP «P?^ I  I rartpft

I f f  = ^ 5 T  f» P ? f t  # 5 f t« T iT  n  < r n f T  
T R r f t 3 r T J T 5 f t ^ t ^ t f « F  t t

wr?»ft ^rf?<i fsRRTT frt?
fti 5T ^ 'r f t r
fi^prertt n  «n:? w  ^ 5 p i  *t 
^  jnfr5Tt«P?T3rT?rTtf5frFfN>T «Pr jtt 
fir<ft f<ft«FT *PT pT «f«T ltW $l ^ ? f t
j j m r  T»m |  ?ftT *th  ^  t  r  jt?

T̂?T ^ I h Ph  Or>hr ^
=5fTf(P? fsp f5Rr#’ fefft *Ft ?inp ^
5> . ^  5 T ^  I r?r»f JT ^5r?rT ? > rr

•̂ iP̂ 'H fifi f»T®f̂  % Jlfh ''^  ?tH*T ^  
^  ?TT^ ^  ST <rt I

^nrrrRr »T̂ t3rir A' Pbt «n^ ^  siWf 
^  j  fsp ??r ? r ?  t t  f̂ nifiT ^  
«mr»ft ^  ?prr?rT t  ^
<TW «PT 5T f t  I

Shri Velayudhan (Quilon cum 
Mavellkkara—^Reseryed—^ h .  Castes): I 
was wondering whether a Bill like this 
relating to the salary of the Speaker 
and the Deputy-Speaker requires a lonif 
discussion like this, especially when 
these two officers are considered as 
sacred, as far as this Parliament is con
cerned. But I must say that the con
troversy over this question that has 
risen both on this side, as well as the 
other, the official side, is almost in
evitable, because of the way the parlia
mentary democratic system is being 
conducted in this House.

The responsibility of the Speaker as 
well as of the Deputy-Speaker in pro
moting the parliamentary system of 
Govermnent is the greatest. Their res
ponsibility in cultivating popular faith 
in democracy itself is not small. Judg
ing from the conduct of the Speaker as 
well as of the Deputy-Speaker during 
the last four years, I must say it was 
cornmendable and we have laid the 
foundation for a parliamentary system 
of Government through the guidance of 
these two sacred offices. But then 
there were lapses not only from one 
side but from the other side also as far 
as the working of democracy is con
cerned. The success of parliamentary 
democracy depends on both sides, a 
Responsible Opposition as well as a 
Responsive Treasury Bench. Unless 
and until this cardinal principle is 
brought into practice as an article of 
faith, I do not think Democracy will 
have, not qnly in this Parliament but 
in this country, a safe sailing or a suc
cessful future.

Judging from this point T mu«t say 
that in other countries where parlia
mentary systems have developed to a 
high standard a Bill like this should 
not require a long time for discussion 
and decision. But judging from the 
standard in which wc in this country 
are, and Judging from the standard of 
the Parliament itself I must say that 
the Bill requires a little amount of
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discussion and deliberation by the Mem-
• bers of this Parliament.

As far as the salary of the Speaker 
and the Deputy-Speaker is concerned, 
I think the matter should be judged not 
only from the point of dignity itself but 
it should be judged from the point of 
necessity also—not only the salary of 
the Speaker and the Deputy-Speaker 
but also of the Ministers as well as of 
the Members of Parliament. It is my 
firm opinion that the salary now laid 
down according to the provisions of this 
Bill to the Speaker and the Deputy- 
Speaker is not a very high salary, not 
from the point of dignity but from the 
point of necessity as well. The cost pf 
living Jn'Delhi perhaps is the highest in 
the world. That is what people say. A 
friend of mine came from New York a 
few months ago; he wanted to stay in 
New Delhi for a couple of weeks; but 
he had to cut short his programme of 
stay here because of the hi^h cost of 
living he found in the city of New 
Delhi. It is not for joking that I was 
saying this. I have not seen anjnvhere 
else in India that if one wants to consult 
a doctor he will have to pay Rs, 62, for 
the consultation fee alone. And I have 
not seen anywhere else the doctors 
charging for medicines for a week, for 
a month and for two months. The 
system is barbarous. I can understand 
a doctor charging a particular amount 
for curing a disease; but this particular 
system I have not seen anywhere else. 
Regarding the cost of living in, Delhi— 
food and other necessities of life—take 
for example the restaurants and the 
hotels in New Delhi and the amount 
they chnrgA. J am tr51d th«i no hotel 
in any big city in the country is charg
ing amounts like that.

It is from this point of necessity that 
we have to decide the salary of the 
Speaker and the Deputy-Speaker or 
those people who are in responsibility. 
I am not Ignoring at the same time the 
sufferings of the poor masses. They 
have not even a square meal for the 
day. Of course that is a problem which 
will have to be solved. But at the same 
time it does not mean that we should 
make the Speaker or the Deputy- 
Speaker to come to Parliament in a 
tonga or on a bicycle. •

^  5 I ^
Shri Velayiidhan: Tell it in English 

and I will answer.
In supporting this Bill I wish also to 

say that the responsibility of the 
Speaker and the Deputy-Speaker is the 
greatest in bringing about a kind of 
permanency to the system of parlia
mentary democracy in India.

With these words I support the Bill;

Shri Thanu PlllajI (Tirunelveli): I
was listening with attention to the 
speeph of Mr. Punnoose when he 
made a reference to the Deputy- 
Speaker being a member of the 
executive of the Congress Party. In 
our experience in this House I may 
say with regard to the Communist 
Members and the Communist Party 
that we do not look at them as some- 
other Communist members who 
might have been involved in some 
criminal cases elsewhere. We can 
differentiate between a Communist 
and a Communist Member of Parlia- 

, ment. We do not think that because 
one Member beloMs to a particular 
party, here the Communist he is. 
always out for the blood of others. 
Simply because the Deputy-Speaker 
happens to be in the executive of the 
Congress Party, when he occupies 
that office of Deputy-Speaker could 
they not understand that the person 
can rise above party level and give 
his judgment impartially? I doubt 
there is a sort of autobiographical 
touch on the part of the Opposition; 
we have in the Panel of Chairmen 
the hon. lady Member, and often she 
presides. We were under the im
pression that she was impartial and 
the balance of justice did not turn 
this way or that. But when a mem
ber of the Congress Party is in the 
Chair, having been elected to that 
august office for saving the honour 
of the country and the nation, of 
which the lady Member was so 
eloquent about, when she was speak
ing, questioning the honesty, the pro
priety of Deputy-Speaker being a 
member of the executive of the Con
gress Party we are moved to question 
here impartiality. She spoke so 
much about the executive whip. 
Have they ever seen whips being 
given to the Speaker or the Deputy- 
Speaker?

Sbri Puniioose: How are we to
know?

Shri Thanu Pillal: There again it is 
because their history is always that 
of implicit obedience to their party 
whips.

An Hon, Member: As a member of 
the executive has he no obligation?

Shri Thimu Piilai: So far as the
Chairman is concerned there is none. 
Even for other things^ we have such 
liberty of speech, thought and action 
that whips cannot do anything. But 
I tell you it is also a historical 
phenomefton that they have got such 
a rigorous system of control and 
discipline that when it is doubted 
that a party man would go against 
the party, he is murdered. *

Shri Namblar (Mayuram): No.
Shiri Thanu Pillal: Certainly, I

challenge. There are cases L can
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prove. They have been convicted for 
<nurder (An Hon. Member: Liquidat
ed). I am sorry. In their language 
it is 'liquidation.’

Shrl Nambiar: Question.
Shri Thanu Piilai: We can under

stand the fire coming from the other 
side on this Bill, and one Member 
on this side said ‘the Deputy-Speaker 
is partial, he is against us’. It is not 
to be put that way. The Deputy- 
Speaker being a Congressman, a 
Gandhite and a democrat, though he 
has not given up the party affiliation, 
has §0 much of honesty, straight- 
forwardnesSi gentlemanliness and the 
Indian dharma in him that he looks 
more to the left out of consideration 
that they are a minority and not to 
the right because they are our party 
men. We are proud of the Speaker 
for not having given more oppor
tunities to our Members but having 
given more to the Members of the 
Opposition. If they could have chal
lenged a Ministers salary, it is a 
different matter but when it is a 
question of the Speaker’s salary 
whose impartial justice they have 
been enjoy mg and are enjoying now, 
then it is a question of the conduct 
of the Chair to a considerable extent.
I would challenge them to prove one 
instance where our Speaker or 
Deputy-Speaker or for that matter 
even our Ministers have cared less 
for them, the Members of the Oppo
sition than for us.

Shri Pannoose: May I ----

Blr, Chairman: So far as I am con
cerned, I will prevent any discussion 
about the personnel whether it be 
from this side or that side.

Shri Thanu Pillai: Personal refer
ences had been admitted.

Mr. Chairman: It will not be per
mitted so long as I am here.

Shri Thanu Pillai: A point has been 
raised that the Deputy-Speaker is a 
member of the Executive. Does this 
not refer to the hon. Member Mr. 
Ayyangar? Without naming that 
person, the Executive and the Chair 
have been linked. To that extent we 
have got a right to answer. We must 
have a discretion to answer.

Shri Punnoose: On a point ^f order, 
Sir.

Shri Thanu Pillai: There is no
point 5Df order in this.

Mr. Chairman: May I appeal to the 
hon. Member to avoid making refer
ences like this. So far as I could find.

I will not take the reference made to 
his being a member of the Executive 
as personal. Of course he can reply 
to the point.

Shri Thanu Pillai: If a member of 
the ^Communist Party occupies that 
Chair, if she can be given the credit 
of doing justice by her party members, 
though they are not trained in that, 
they cannot tolerate on our side even 
this simple thing of the Speaker or 
the Deputy-Speaker being a member 
of the party. I would like to mention 
here that our Speaker, who just after 
the elections was elected by th^ 
whole House,’ by a majority vote, said 
that though in the execution of his 
duties, he would be fair and impartial, 
he would never be without his attach
ment to his party. He will always be 
a Congressman, all his lifetime. That 
was what he mentioned. He can rise 
above the party and bef impartial.

About salaries, so much was said by 
the Opposition. My hon, friend, Mr. 
Nambiar, when it was suggested that 
the daily allowance of members should 
be reduced from Rs. 40 to Rs. 35 he 
brought an amendment to the efTect 
that those who do not want to yield 
to that cut should be permitted to 
have Rs. 40. Some of those hon. 
Members drawing Rs. 40 a day are 
not willing to reduce it by Rs. 5. We 
must know that the salary of the 
Speaker and the Deputy-Speaker is, 
not being enhanced. It is being' 
reduced and brought to the level of 
the Ministers. Instead of appreciat
ing the cut in their salaries, they say 
the salary of these officers is being in
creased. They say “Why should the 
Speaker get so much, why should the 
Deputy»"Speaker get so much? Is this 
democracy? You preach austerity to 
us but are you practising it”? I ask 
the Communist Members “Are you 
throwing away this Rs. 40 or are you 
keeping it or giving It to others”?

(Interruptions) .
Shri Nambiar rose—
Shri Thanu Pillai: He can reply

when he speaks. He has got a right 
to reply.

Shri K. K. Basu: Is it a demand from 
the Chair?

(Interruptions) .

Shri Thanu Pillai: We thought after 
that international,—what shall I say, 
—changeover or somersault,—the 
Russian Government has given, a 
changeover in the international set up 
in their approach to various problems 
we could expect something good from
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our hon. Members in the opposition, 
at least as far as the Speaker's salary 
Bill is concerned. History repeats 
itself. When we were fighting the 
battle of independence, they called it 
as imperialistic war and pooh-poohed 
that individual satyagraha. When 
they came round to the people's war 
for being the henchmen of British 
imperialism, it took them several 
months for a changeover. After the 
British Communist Party gave the 
changeover from imperialist war to 
people’s war, it took them so much 
time to translate Russian to English 
and Bn^ish to Indian languages. So, 
it is nothing new in their phenomenon. 
They are only repeating their old 
story when they speak of regeneration 
of India and the honour and ̂ prestige 
of oui country. I request them as 
an Indian to Indian to build up India. 
Either we may be here, or if you are 
destined to be here ,some day, you are 
welcome, but do not spoil the •'coun
try by putting everything obstructive, 
everything destructive. ‘ Think for a 
moment constructively and give your 
co-operation and do not stand in the 
way of the Speaker’s or Deouty- 
Speaker*s salary. If the challenge 
comes on a Bill or a cut motion or 
even on our Prime Minister's salary, 
we will meet it but this is a thing 
which should b e ,taken as above party 
politics and I hope those hon. Members 
will hereafter at least give the co
operation.
12 N o o n .

Shri Nambiar: On a point of oer- 
sonal explanation. A reference was 
made about me.

Mr. Chairman: I will give him a
chance to speak.

Shri Nambiar rose—
Shri Puimoose: On a point of order, 

Sir. The hon. Member snoke about a 
certain amendment tabled by Shri 
Nambiar If the hon, Meniber Shri 
Nambiar wants a personal explanation 
to be made here and now...... ..

Mr. ^CKalrman; I am going to give 
nun an opportunity to spealc.

Shri Nambiar: My explanation is 
very simple. I moved an amend
ment to the resolution about salaries 
and allowances of Members. My 
amendment was for cutting the 
allowance down from Rs. 40. I went 
to the extent of fixing th e ’pay at 
spmethmg like Rs. 300 a month and 
Rs. 10 a day. That Is what I remem- 
per to have done. I never said that 
Jt should be anything more than 
Rs. 40. He is misquoting the whole 
tiling.

Shri Gi^wanl (Thana): I was sur
prised at the speech of the last 
speaker. To say the least I cannot 
understand his vehemence against 
the Opposition which was not refer
ring to a particular individual or a 
particular party. It is a matter of 
principle whether the Deputy- 
SiJeaker should be associated actually 
with any organisation of which he is 
a Member. Today the Congress 
Party may be in power, tomorrow* 
some other party may come in power. 
We must look at this question objec
tively and impersonally. Therefore, 
it will be a wholesome principle if 
the Deputy-Speaker is not associated 
actively with the political organisa
tion because according to the Con* 
stitution which was referred in this 
House, he has to discuss many things 
in the party itself and as a loyal 
member of that party, he has ta 
carry out certain m.'^tructions. There
fore it is hi the fitne.ss of things that 
he should not be actively as.sociated 
with the party.

I will again refer to the resolution' 
which was read by comrade Punnoose 
—“The Executive Committee shal^ 
have power to examine all motions, 
amendments or Bills proposed to be 
made or introduced m the Parlia
ment of India by any Member and to* 
approve or modify or reject the same 

^as they are in accordance with or 
contrary to the programme and policy 
of the Congress”. Therefore, it is 
difficult for a person who is a mem
ber of the executive to get instruc
tions from that executive in one day 
and decide impartially all questions 
which may not be according to the 
party programme. I think it is high 
time tnat we consider this problem 
absolutely objectively. In certain 
other countries I am told the Deputy- 
Speakers are always elected from the 
opposition parties. There is some 
sound principle involved in it. Let 
us not look at the question from any 
individual point of view. We may 
have personal respect or regard for 
the person occupying the Chair, 
whether he is the Speaker or the 
Deputy-Speaker. This is a matter of 
principle. So I would request the 
House to consider this from that 
point of view and give its support to 
mis question.

The o t h e r  t h in g  t h a t  I w a n t  to  s a y  
is this. In the Bill t h a t  h a s  been pro
posed, it h a s  b e e n  s a id  t h a t  the s a l a r y  
of the Speaker and the Chairman is 
equated with that of the Cabinet 
M in is te r s .  If t h a t  is  so , I f a i l  to  see 
any jreason why the salary o f  the 
Deputy-Speaker and the Deputy- 
Chairman is  not Muated to that of 
the Deputy Ministers. Why should 
there be any difference, particularly 
in regard to the salary of the Deputy
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Chairman of the Council of States? 
You are all aware that the Council 
of States has very little work to do. 
Apart from the number of months 
they meet—it may be 3 or 4 or 5 
months in a year—even when they 
meet, sometimes full day’s work is 
not there. So^letimes, they adjourn 
after one hour, sometimes after two 
hours. In fact, in that House, there 
is no need for a Deputy-Chairman, 
You should have only a Chairman 
and a panel of Chairmen. After all, 
the work there is very little. I woul0 
suggest that the salary of the Deputy 
Chairman should not be there. He 
should continue to draw the allow
ances that he is drawing at present. 
That would go to save some money. 
We need not go into the general ques* 
tion of economy or the reduction of 
salaries. But, it cannot be denied 
that even a pie saved in this way 
will help us to do something towards 
the relief of many problems which 
face the country today. It is from 
tliat point of view that I would 
appeal to the Law Minister to con- 
fiidier whether in the Council of States 
also, these two officers should con
tinue and whether the Deputy Chair
man of the Council of States should 
get the same salary as that of the 
Deputy Speaker of the House of 
People. This is a point worth con-, 
sidering. It is not a party question. 
We must not look at every question 
from the party point of view. It is 
a question of economy. It is a ques
tion of doing justice. It is not a 
question of prestige or dignity. I do 
not know how our Deputy Ministers 
£eel when the Deputy-Speaker and 
the Deputy Chairman are oeing given 
a higher salary. But, then, that is 
a dinerent matter. I would like to 
look at the question from an econo
mic point of view. There is not 
enough work for the Deputy Chair
man of the Council of States and he 
should not be given this high salary.

Apart from that, you are aware of 
my view that it is not necessary to 
‘Continue the Council of States, Every
body knows that Upper Houses are 
not necessary. Even, as I understand, 
the Conjgress party has issued some 
kind of instructions and elicited 
opinion, on the question whether 
there should be Upper Houses. I am 
in favour of abolishing the Council 
of States and also the upper Houses 
in the State legislatures as they do 
not serve any purpose. I say that 
there is not enough work for these 
two officers in the Council of States 
and that there is no need to give this 
high salary to the Deputy Chairman. 
In the case of the Chairman, he is 
not o n ly  the Chairman of the C o u n c il

of States, but he is also the Vice
President of our Republic. He has 
sometimes to perform those duties. 
Thait is a different question. As 
regards the Deputy-Chairman, he 
should not at all be given a salary. 
With these words, I close my 
remarks.

jro ( ’Tnrr)
?r*iTTRr vrir %
wsruT........
Some Hon. Members: English.
Shri K. C. Sodhiat I am quite satis

fied with this Bill after hearing the 
various speeches made. It is a ques 
tion of principle. I must clear the 
wrong notions that have been ex
pressed while dealing with this Bill.

We are all for levelling down the 
distinctions between the classes. Ii 
is the main aim of the Congress 
party. Our Communist friends and 
other gentlemen also want to do the 
same thing, But  ̂ their action is not 
in consonance with their professions. 
There are two ways of levelling 
tWngs. One is that people who are 
sitting there should come down and 
be here; another way is that people 
who are standing here shoula take 
up ladders and go up. Our way of 
levelling, as far as I can understand, 
is that the common man in this coun
try ought to be elevated from his 
present degraded position and should 
be placed in a better position. We 
are trying to increase by all means 
the average earnings of the poor 
in this country.

Shri K. K* Basu: And you start
with the Speaker and the Deputy- 
Speaker. ‘

Shri K. C. Sodhia: I am coming to 
that.

It is said that the Speaker and th^ 
Deputy-Speaker ought not to belonjt 
to any party. My hon. friend Babu 
Ram Narayan Singh said that there 
should be no party politics and that 
there should be no difference of 
opinion. Well, I cannot conceive of 
a time when this human society will 
have no difference of opinion on any 
question. We are going to reach a 
stage when there will be differences, 
and acute differences, regarding 
policy and procedure. I cannot con
ceive of a time when party rule 
would be eliminated from our Par
liament, and our administiation. It 
was said that the Speaker and the 
Deputy-Speaker ought not to belong 
to any party. I do not know whether 
these people feel that they should 
have no political opinion altogether.
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If that is their proposition, then, they 
will have to go to the skies to find 
out people to occupy this Chair. I 
say that belonging to a party and 
discharging the duties of these posts 
in a manner which is desirable and 
proper, is quite possible. I was glad 
to hear from my hon. friend Babu 
Ram Narayan S m ^  that at least 
Shri Purushottam Das Tandon dis
charged that duty in the best possible 
way. There can be no one exception. 
Those who say that there is only one 
exception to the rule, have not seen 
the whol*e thing. I say it is quite 
possible to discharge the duties of 
the positions of Speaker and Deputy- 
Speaker without resigning from the 
party to which they brfong. I am not 
much enamoured about cutting the 
trappings and c ^ s , as was said by 
an hon. Lady Member ^from the 
opposite side. It depends upon the 
persons who occupy this Chair, 
whether they want to discharge their 
duties in the proper way or not. 
From my experience of Jthe short 
time that I have been here, I can say 
that our Speaker and Deputy-Speaker 
have done the job in the most fault
less and most praiseworthy way.

As regards the question of pay and 
other amenities, in these days of ris- 
mg expediture, I do not know 
whether any thing less than what has 
been proposed in the Bill could keep 
these dignitaries in the position in 
which they ought to be placed. There 
may be some difference of about 
Rs. 100 or 200 here or there. That 
does not matter much. We should 
not grudge the salary that is given 
to k person. We should rather be 
careful about the way in which he 
discharges his work, as to how he 
performs his work. Even if he 
requires a little more salary, we 
should not grudge that; we should be 
glad to §ive it. Therefore on a matter 
of principle, I do not find anything 
that comes in the way of my gub- 
scribing wholeheartedly to the Bill 
before us arui I support the Motion 
wholeheartedly.

Air. ^Chairman: Now, on the ^ e n d a  
there is the one-hour discussion re
garding the new International Wheat 
Agreement for the supply of wheat 
at ?*05 dollars per bushel.

RENEWED INTERNATIONAL 
WHEAT AGREEMENT

Mr. Chairman: Those . that had
given notice of moving for this dis* 
cussion are:

Shri Tribhuan Narayan Singh,
Shri Radha Raman,
Shri Shree Narayan Das, ^

Pandit Munishwar IXitt 
Upadhyay,

Shrimati Indira A. Maydeo, and

Shri Bhagwat Jha “Azad”.

Besides, I think, about four or five 
other Members may like to partici
pate. And this is only one hour’s 
discussion, and after that discussion 
the hon. Minister, I understand, is 
likely to take about 15 to 20 minutes. 
Therefore, I would fix the time as 
ten minutes for those who have given 
notice «of this motion and five minutes 
for others.

^  arrsf ftnrrr sw e ^

^  f w  t  ^  m
t  I artr 4' arrnpT ^ w

^  W  'IT
% fW w T  ^  fir-.T m  

^ aftr P m ’IT

I

far! f  fV (TfT %

«PT 'TIT t  %  TO

The Minister of Food and Africul- 
tare (Shri Kidwal): May I interrupt 
the hon. Member? Mr. T. N. S in ^  
had asked us for certain information, 
and we have sent him a full copy 
of the Agreement. If the other Mem
bers are not aware of it, then I am 
sorry. We had one copy, and we 
sent it. *




